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CENTRAL ADMINISTRATIVE TRIBUNAL, LUCKNOW BENCH, LUCKNOW

Original Application No.39/2011 
This the 03̂ *̂  June 2011

Hon’ble Mr. Justice Alok Kumar Sinah, Member fJl

Ram Dulare, a g e d  a b ou t 80 years, son of Late Banshi LazI, Resident 

of Balmiki Colony, W ard Q ad am  Rasool near M ohan Meakin, 

Daliganj, Lucknow.

...A pp licant.

By Advocate; Sri Mubin Ahmad.

Versus.

1. Union of India, Ministry of Railways, through its General

M anager, Baroda House, New Delhi.

2. D.R.M./Divisional Officer, Northern Railway, Hazratganj,

Lucknow.

.... Respondents.

By Advocate; Sri S. Verma.

ORDER (Dictated in open Court)

By Hon’ble Mr. Justice Alok Kumar Singh. Member f J)

Heard. A fter a carefu l perusal of the OA, I am  of the opinion 

tha t it can  be d e c id e d  at this stage itself.

2. This O.A. has been filed for d irecting  the opposite  parties to

pay the rem aining gratuity am oun t to the a p p lic a n t w ith interest @ 

12 % a longw ith  cost of the OA. It has been p le a de d  tha t the 

a p p lic a n t jo ined  service of the railways on 24.11.1962 and retired on 

02.09.1999 i.e. a fte r ab ou t 37 years. It is further said tha t he is entitled 

to Rs. 161000/- as am ount of gratu ity by the d e pa rtm en t against 

w hich an am oun t of only Rs.77803/- has been pa id  by the 

de p a rtm en t by the re levant Cheque. He sent a no tice  da ted



21.05.2010 fo llow ed  by another no tice  d o te d  7.8.2010 but the 

respondents d id  not pay any heed, hence, this OA has been filed.

3. From the other side, it is po in ted  out tha t both the 

no tice /representa tion  Annexure-2 and  Annexure-3 are addressed 

to D irector/D ivisional Officer, Northern Railway. But neither any post 

of D irector not Divisional O fficer is in the establishm ent of the 

railways. He further points out tha t in this OA the a lleg ed  Director or 

Divisional O fficer have not been m a de  as party though both the 

aforesaid representation are addressed to  them . In their p la ce  tw o 

respondents have been shown in the array o f the parties i.e. Union 

of India, Ministry of Railways, through its G eneral M anager, Boroda 

House, New  Delhi and D.R.M./Divisional O fficer, Northern Railway, 

Hazrofganj, Lucknow. Sri Verm o further submits tha t proper 

authority to  dea l this m atte r is senior Divisional Personnel Officer. In 

any case the con ce rn ed  authority w ou ld  be under the DRM, 

Northern Railway, Lucknow.

4. It is also w orthw hile  to m ention tha t though the a p p lica n t has 

c la im ed  an am oun t of Rs.161000/-as gra tu ity  as against w hich the 

Rs.77803/- w h ich  has been pa id  to him, bu t no details of 

ca lcu la tions have been furnished on the basis of w h ich  the am ount 

c la im ed  has been arrived at. In his both representations also no 

such details have been given. It is orally m entioned tha t he was 

to ld  a b o u t the am ount o f Rs. 161000/- by the officials o f the 

ra ilway depa rtm en t. But names of those officials have not been 

m entioned. It is also not ascerta inab le  tha t the said inform ation was 

written or oral. Nevertheless, the a g e  of the a p p lica n t has been 

shown to  80 years. He is a senior citizen. In v iew  of the entire facts



and circum stances of the case in my opinion, it w ou ld  m eet the 

ends ot justice it this OA is disposed of finally w ith a d irection to the 

a p p lica n t to m ove a fresh representation addressed to Senior 

Divisional Personnel O ffice r/ Divisional Railway M anager, Northern 

railway, Lucknow giving out the full details w h ich  are ava ilab le  with 

the a p p lic a n t in this regard within a m onth from to d a y  and 

the rea fte r the  Respondent No.2 shall d e c id e  it expeditiously 

pre ferab ly within three months. A ccord ing ly , it is so ordered. No 

order as to costs.

I - (-11 ^
(Justice Alok Kumar Singh) 

Member (J)
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